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1

Report on the Hon’ble NGT Original Application No. 702 of 2023 with
reference to the News item appeared in “The Hindu” dated 29.10.2023 entitled

“will the tide turn for the ship that ran aground in Vizag?”

It is to submit that the Hon’ble NGT, Principal Bench, New Delhi issued a notice
of hearing in Suo-Motu matter in OA No. 702 of 2023 vide letter dated 10.11.2023
in response to the News item appeared in “The Hindu” dated 29.10.2023 entitled
“will the tide turn for the ship that ran aground in Vizag?”. The copy of the notice

1s submitted at Annexure-I.

The Hon’ble NGT, Principal Bench, New Delhi vide order dated 28.11.2023,
transferred the original record of OA No. 702 of 2023 to the Southern Zone Bench,
Chennai and directed to list the matter before the Southern Zone Bench, Chennai
on 05.01.2024. Copy of the Hon’ble NGT order dated 28.11.2023 is submitted at

Annexure-II.

In this regard, the following are submitted:

1. The General Cargo vessel MV MAA (IMO: 9557331, MMSI: 405000250) was
built in 2009. (14 years old). It was sailing under the flag of [BO] Bangladesh
when it ran aground near Visakhapatnam on October 13, 2020. The ship, a bulk
carrier with a capacity of 3000 MT, arrived in Visakhapatnam and was waiting
at the anchorage to enter the port to load cargo. Due to high winds and rough
sea, the ship lost its anchors and drifted towards the beach, where it ran aground
nearly 100 metres from the shores of Tenneti Park Beach on October 13, 2020.
After all attempts to refloat the ship had failed, the owners declared it a total
loss (CTL) and abandoned it. As the vessel's insurers, the P&I Club (North of
England) offered the ship as a wreck for scrapping and disposal to M/s. Gill

Marines, Visakhapatnam.

2. The tenure of the earlier Andhra Pradesh Coastal Zone Management Authority
(APCZMA) constituted by the MoEF&CC vide Notification No.S.0.1423 (E),
dated 01.05.2020 was expired on 30.04.2023, to process the applications
received under the CRZ Notification 2011. The copy of the Notification is

submitted at Annexure-III.



3. Andhra Pradesh Tourism Development Corporation (APTDC) proposed for

creation of Touristic amenities at MV MAA ship with the following facilities:

>
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Steel Support structure for the ship

Rain shelter Repair and strengthening of existing stone retaining wall
Pitched pathway extending from Temple to Rain shelter

Public washroom with modular STP

Change rooms

Amenities/Restaurant without kitchen

Miscellaneous Developments —Life guard tower, Security fencing

4. M/s. Andhra Pradesh Tourism Development Corporation (APTDC) Ltd.,
Visakhapatnam vide letter dt. 19.06.2023 to obtain CRZ Clearance, received by
APCZMA on 20.06.2023. The copy of the letter is submitted at Annexure-1V.

5. The MoEF&CC, Gol, New Delhi has constituted the Andhra Pradesh Coastal
Zone Management Authority (APCZMA) vide Notification No. S.0.4798 (E)
dated 03.11.2023, for a period of three years i.e., up to 02.11.2026. The copy of

the Notification is submitted at Annexure-V.

6. The proposal was placed in 59th APCZMA meeting held on 14.11..2023 and

after detailed discussions, the Authority decided to seek clarification on the

following from the proponent:

a)

b)

The project proponent not submitted environmental impacts due to
construction of steel structures in intertidal zones.

The mitigation measures proposed during construction phase of steel
structure and management of debris generated during the construction of
steel structure in intertidal Zone should be submitted.

The proponent shall submit the details of water requirement, wastewater
& solid waste generation and disposal details.

The restaurant proposed in the ship may leads to disposal of solid waste
in sea and wastewater washings may also be generated, even though the
restaurant without kitchen proposed.

To avoid disposal of solid waste into sea, the proponent may withdraw

restaurant without kitchen proposal in ship and the proposed project



g)

h)

J)
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should be modified as visiting of ship by tourist similar to Sub-Marine
project at RK beach area in Visakhapatnam.

The proponent may exclude the rain shelter in the proposed project as it
may lead to Food zone area in surroundings of the project.

Foreshore facilities being provided by the project proponent in the
proposed project site.

Measures taken during natural calamities such as cyclones etc.
Environmental impacts due to construction of footpath from the parking
area (near Jodu Gullu) to the MV MAA ship are to be furnished.

The proponent shall explore the possibility to use the existing approach

from Tenneti Park.

. The decision of the APCZMA was communicated to the project proponent vide

letter dated 13.12.2023 to submit the above information for further examination
of the project proposal. The copy of the APCZMA letter dated 13.12.2023 is

submitted at Annexure-VI.

. After receipt of the reply from the project proponent, the APCZMA examines

the proposal and appropriate decision will be taken.

M cretary
APCZMA
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Fwd Notlce Regardlng listing of OA- NO- 702/2023 on 28-11-2023

1 message

Member Secretary APPCB <membersecy@appcb.gov.in> ' 10 November 2023 at 17:36

To: "CEE, APPCB" <chiefengineer@appcb.gov.in>, PVBLG Sastry <unit4-see1@appcb.gov.in>, apczma2016
<apczma2016@gmail.com>

From: "Consultant Judicial-NGT(P.B.)" <judicial-ngt@gov.in>

To: "Member Secretary APPCB" <membersecy@appcb.gov.in>, "Shri T.K. Ramachandran" <secyship@nic.in>,
"ROCKTIM SAIKIA" <rocktim.saikia@gov.in>

Sent: Friday, November 10, 2023 4:38:13 PM

Subject: Notice Regarding listing of OA- NO- 702/2023 on 28-11-2023

Sir/Madam

I am directed to send Notice and copy of the Petition of the matter
which is listed on Tuesday 28-11-2023 in NGT through Physical Hearing (with Hybrid
Option).

REGARDS
CONSULTANT (Judicial)
S(NG.T.)P.B.®

% . | | | | : (:55523 m@%@;

‘m #0293 TNDIA-

ONE EARTH + OME FAMILY + ONE FUTURE

2 attachments

0 OA No 702-2023.pdf
1489K

-E Notice in OA No. 702-2023.pdf
309K

https:/fmail.google.com/mail/u/0/7ik=ba3e5123a0&view=pt&search=all&permthid=thread-f:1782178698506808086 &simpl=msg-f: 1782178698506...  1/1
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MOUITHall 1,111 4ays have passed smce the 3,000-tonne Bangladesh vessel M.V. Maa
ran aground at the beach Tenneti Park, inivﬁsakhapamam, on October 13, 2020, due to
adverse weather conditions under the influence of a depression in the Bay of Bengal,

Due to high salvage costs, the ship owners did not take it back, and the vessel was left
along the city’s beach. The ship's fuel was emptied and it has been left to rust and decay,
exposed to the vagaries of nature,

ADVERTISEMENT

As there was no objection from the ship owners, the State government announced that
it would be converted into a floating restaurant as part of efforts to develop the cityasa
tourism hub.

As of Saturday, the ship was found rusting with no activity happening. Not an mch was
being moved in the modification works.

In the first week of December 2021, the then Tourism Minister Muthamsetty Srinivasa
Rao said that the works on the restaurant had started and tourists would be allowed
after three weeks. After the announcement, the tourist excitement continued, but only
for a few months. After Mr. Srinivasa Rao's tenure ended, his succesor R.K. Roja directed
the officials to take up the project works forward.

A Vizag-based company, Gill Marines, is believed to have bought the ship for ¥1.25 crore
from the insurer PNI Club (North of England). To make the project possible, the tourism
department had to facilitate a road and other clearances from its end.

Clearances

The Tourism Department had sought clearances from Forest and CRZ authorities to
take the project forward, but it had 50 far received clearance only from the Forest
Department and is awaiting clearance from the CRZ officials. A . Apart from this, the
tenure G the new AP Tourism Development Cgﬁératzcn (APTDC) board also ended
recenﬂy andanew body that Would be formed in the next few weeks is likely to discuss

the project.
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| e By Email
 NATIONAL GREEN TRIBUNAL o
PRINCIPALBENCH
FARIDKOT HOUSE; COPERNICUS MARG
e NEWBELHLIIW
. Date: - 10.11.2023

Thra Pradcsh Coastal Z(me Management Authonty (APCZMA)
Througﬁ its Member SEcretary, it
, (0866-2463304, mémbersecy@appcb gov. m)
: 2. Mitiistry of Sﬁiﬁmng
L (01123714938, sec

“'S‘iibjt&ﬁ-f- Notice of hemng in Suo Mom mﬁtter In re : News # nem appeanng in The Hmdu
o  dated 29.10; 2023 ehtztled “Will the tide turn for the ship that ran aground in
ey __'Vimgf’appwﬂngin’rhemndndﬂteﬂw102023” ar S

- m)m e
‘Take notice that OA No. 702‘!2023 (Cﬂpy enclosed) T’fﬂed “Will the tide turn for the
ship that ranegrouni in Vizag ? appearing in The Hindu dated 29 10.2023" will be listed
before the Hw’iﬂe Tribunal at Faﬂ&kot House, Cupemicus Marg, New Delhi-lmﬂm on

28™ Nbvambw_. 2023 through Physical H’ear!ng {(With Hybnd Opnon) when you may appear
‘before the Hon"ble Tribunal either in pemen or hy d p}emier duly mstruc'red thh your report

’I‘ake further notice that | in defanlt of yoﬁr appearance on the date ahove mentioned, the
said Amhcaﬁon will be heard an& dmrmined in ymwab.%nee :

Gwm uﬁder my hand and the sedl ufﬂﬁs *rﬁbml on this 10“‘ Novembcr 2023.

" Note: (F‘or Orders. Cause Lists & other n;f‘omaﬁan p?em visit our webme oW it v

(Awmd Kumar)
Deputy Registrar
~ National Green Tribunal
Prim:ipal Bench, New Delhi

Enel. As Above
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Item No. 03 Court No. 1
BEFORE THI‘i NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
Original Application No. 702/2023
In re : News item appearing in The Hindu dated 29.10.2023 titled “Will the
tide turn for the ship that ran aground in Vizag?”

Date of hearing: 28.11.2023

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER

Respondent: Ms. Madhuri Donti Reddy, Adv. for APCZMA

ORDER

1. This OA is registered suo motu on the basis of the news item titled
“Will the tide turn for the ship that ran agtound in Vizag?” published

in The Hindu’ dated 29.10.2023.

2. The news item report mentions that the environmentalists have
raised concerns over the rusting MV MAA as plan to convert it into a
floating restaurant awaits clearance. As per the éaid report, Bangladesh
vessel MV MAA ran grounded at the beach Tenneti Park, in
Visakhapatnam, on October 13, 2020 and after passing of almost 1,111
days the vessel is still there due to adverse whether condition under the
influence of a depression in the Bay of Bengal. As per the report, due to
high salvage costs, the owners do not intend to take it back. The report
also discloses that the State Government has announced that it would be
converted into a floating restaurant. The report also states that the

Tourism Department had approached the Forest Department for using
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road purposes. As per the report, the ship is rusting and causing
environmental pollution. The ship contains lot of pollutants and in course
of time the entire area might be polluted, if it is not maintained or

salvaged immediately.

3. The news item raises substantial issue relating to compliance of

environmental laws.
4. Hence, following are imi)leaded as respondents in this OA:

i. Andhra Pradesh Coastal Zone Management Authority
through its Member Secretary. |

id, Ministry of Shipping through the Secretary.

iii.  Department of Forest, State of Andhra Pradesh through the
Principal Secretary.

iv. District Magistrate, Visakhapatnam.

5.  Learned Counsel for Andhra Pradesh Coastal Zone Management
Authority appearance on advance notice has sought four weeks’ time to

file the report.

6. Let notice be issued to the respondents who are not represented

today for filing their response at least one week before the next date of

hearing.

7. Since the matter relates to Southern Zone Bench, of the Tribunal,
therefore, the OA is transferred to the Southern Zone Bench, Chennai for
further appropriate action in accordance with law. Registry is directed to

transfer the original record of this OA to the Southern Zone Bench,

Channai

(-
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8. List before the Southérn Zone Bench, Chennai on 05.01.2024.

Prakash Shrivastava, CP

Dr. A. Senthil Vel, EM

November 28, 2023
Original Application No. 702/2023
DV
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FETETCT
EXTRAORDINARY
AW [[—0T 3—IT-"IE (ii)
PART II—Section 3—Sub-section (ii)

griRw & ywioe
PUBLISHED BY AUTHORITY

& 1275 & Reelt, e, wE 05, 202049 15, 1942
No. 1275] 'NEW DELHI, TUESDAY, MAY 05, 2020/VAISAKHA 15, 1942

wataor, a9 AR srerarg aREdw dErer
. _
7% fR*=sft, 1 9§, 2020
FT.AT. 1423 (1)~ FET CHL, TATaLor (Hearon) afafagm, 1986 (1986 #7 29) (P za
TEF TIATH SHT ATATA hl 147 B) Ft & 3 F ST (1) 3 ITHRT (3) FRT = A=A H
TRT 3 g, TS & 3 areer & worar 1 arire § i ad f srafey & forg Refaiem st
A YT T A TR TERT S e TTTRERr (R e o gt TR gt AT §) F WA
HCT 8, atq—

%.4. qa= wrfRafa

1. | o=r ¥ B9 ger afSe (A1) R ¥ vHw @fe, |00 ereTe, U
aataor, ae, FAsT oftT FeReehT faTm, siver weer e

2. |9 F yaw gf¥g ar @99 s (STIRT geeA), TEET, T2
T fAIT (SR Yee), e 929 qHR :

3. | ORI F T 9T A7 AT T Y, Ao qTeA I, U ;
o, ey wew AE

4. | geErR F UG At 97 SR AA™E, IU ST A7forsT T, I
AT, st wRer A

.1955 G1/2020 e))



13

p, THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]

5. | wa/fMeas, iy v T UftanaT de (Tiroau), I, I ;
LT T GLHRIT

6. | «ft roedl gHT T, duE St SR wg A, aw e, (fsmm) ;
o (SaTfae) e weer T Ufteshed deX

7. | W S® grerw, SeEe, Tt fBeme R, sy we ey, (s ;
ECIERIEE] ‘-

8. |=r. fidftum Tw, afAs T @R 3T fAeer, e ooy, (Fadre=) ;

At Ofterem Ofar (swETy), dueer R i
YT (TANUEHT) (WA saie SqEaT q3e),
Fafeer AT, Ia 9@

9. | =T. e arer, g S deiae ofi wqE, a9rtas ey, (g ;
qaT shEfE sqEyT aRee (dewerdar) - T
TITEROT SRR SE T e (UEEees)

10. | =T, . sawnft @, Areas, vt fsw G, sy e, (BRiuw) ;
yeor ferafaene ,

11. | =T, 9 sfaw fr, g 999, A Siedd ST ee, (=) ;
Sl G (STEHEHTR)

12. | =T T, deT Higw, @R e dmi, st 6 e, (Fww)
qE SSiHErer B, SsiiRe T aﬁ@hﬁlﬁ: -
FAEUT TRuE (FUEsTss) — T T =Dt

T (ATSSEHIET)
13. | ey <ferar wfafa, sdmTET ’ e, - €6 ;
14. | geer givE, sty weer gguor Ao a1 ' qaey gi=d, 99 |

2. TTTEHTOT T e [, e I28T § g |
3. wferer it Sz ¥ forg o, <o qeedt it gor et w1 uw-fagrs gl |

4.mwﬁwwﬁ,WWamﬁwnméﬁ%awﬂﬁwwﬁm
STTUATT |

5. ITTERoT, Sier WaeT To # i qateacor Y Hriet 1 i Fe o gara auT a8
et st et o wataefia wgwor & e, sgerm six A= % seeat & fog et sag
FQM, T~

(i) STereRor, TRESHT S&dTe F SgHie F g sraea iy % v, ARk ag sgaika 6T
S e AT % STTaL0 | 2 3T WG GIHL & G107 A a7 Woerd gy Sy i 18 adiy
fafaea st srfagemr @eais Fram 19(30), aitE 6 Swadl, 2011 (R wod =a% wirq 3
STEREAT FET AT §) A avaret F 9T & 97 uw qhww wan #@) dag st ay ot

IRFTSAT & Sgaied & forg, ST & s siftgeer § AR & W R A ft afie T 9w
& = ofiae fAwrfest s,

(iiy wrfgreror, w6 siftrgear # fafafde oo F ager qfw Rfwg s § o
fasraTen framsemt 1 fafaafig s,

(iii) TFerEeT, 36 ST ¥ el 1 Tad o qred F forg et 2mm;

1%
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(iv) ST, wdv Fafme s 8t sl 9T S st ST ¥ aftwer § e
m%ﬁquﬁwwﬂﬁﬁmwwmmwmmﬁwﬁw
72 Ay Rrerfer 2

(v) Srfersrer, =% At ar saes et == o Rt % Su=dt & afete sfdsaor
ArHel # i FET AR 5 aftfeam o 6k wefiT ey u Fet & st F sfwer
IEAHA I SFAATIT HL AT ATAAT FHT AT HIT,;

(vi) Tfareor, S sfaRg=AT F stfswor o1 Seeae % arael § s & av B =t
Ry a7 ey g B T afEre F s e S A wiEeeT S (vi) g, 35
FTtafaaw it gr 19 F srefie aRare wree F0 F fore rfega §; (viii) Sfeeror, 396 a9 a1
I g w7 = fore 3w arfafRerm v g 10 3 srefir Tomenife sriars o)

6. TTTA=RTor, sTaw Feat F yreafifar s9Tu @ % SeeT F forw uw aufda Semrse s Fam
3T T Foa, o siavia st § T, Tz F7 Frigq, 7% o5 ¥ v v e, sw
aforg=AT ¥ arfaswaor qur Seeem ¥ grwel ¥ Bl i 0 stfaweor T Seeee 9T A TS
FTEATEAT 3R =TT AT R skt et F ke 2 #fR wer qvw ft aEiRe qi
ST THE AT o Ga 18T =T ST |

7. mﬁﬁﬂwzﬁgmgﬁmﬁwmﬁwwﬁﬁmﬁmﬁaﬁﬁcﬁiw@wmaﬁﬁwa
JTTERTOT ol HSIT |

[7.5. H-17011/27/99-3m31-111]

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
‘ ORDER
New Delhi, the 1st May, 2020

S.0. 1423(E).—In exercise of the powers conferred by sub-sections (1) and (3) of section 3

of the Environment (Protection) Act, 1986 (29 of 1986) (hereinafter referred to as the said Act), the
Central Government hereby constitutes the Andhra Pradesh Coastal Zone Management Authority
(hereinafter referred to as the Authority) consisting of the following persons, for a period of three

years, with effect from the date of publication of this order in the Official Gazette, namely:—

S1.No. Members Status

1) ) 3)

1. Special Chief Secretary to Government (or) Principal | Chairman, exofficio;
Secretary to Government, Environment, Forest, Science
and Technology Department, Government of Andhra
Pradesh

2, Principal Secretary to Government (or) Special | Member, exofficio;
Commissioner (Disaster Management), Revenue (Disaster
Management) Department, Government of Andhra

Pradesh

3. | Principal Secretary to Government (or) Commissioner of | Member, exofficio;
Fisheries, Fisheries Department, Government of Andhra
Pradesh ‘

4, | Principal Secretary to Government (or) Commissioner of | Member, exofficio;

Industries, Industries and Commerce Department,
Government of Andhra Pradesh

Wy
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Head/Director, Andhra Pradesh Space Applications Centre
(APSAC), Government of Andhra Pradesh

Member, exofficic;

Shri. Kalluri Hanumantha Rao, Scientist ‘G’ and Group
Director, Oceanography (Retired) Andhra Pradesh Space
Application Centre

Member, (Experb,'

Prof. Ummey Shammem, Professor, Department of
Zoology, Andhra Pradesh University

Member, (Expert);

Dr. P.V.N. Rao, Scientist ‘H’ and Deputy Director Remote
Sensing Application - Area (RSAA), National Remote
Sensing Centre (NRSC) (Indian Space Research
Organisation), Department of Space, Government of India

Member, (Expert);

Dr. Shaik Basha, Senior Principal Scientist and Head,
Council of Scientific and Industriai Research (CSIR) -
National Environmental Engineering Research Institute
(NEERI)

Member, (Expert);

10.

Dr. T. Byragi Reddy, Professor, Department of
Environmental Sciences, Andhra Pradesh University

Member, (Expert);

11.

Dr. Deepak Amban Mishra, Faculty Member, Indian
Institute of Petroleum and Energy (IIPE)

Member, (Expert);

12.

Dr. S. Venkata Mohan, Senior Principal Scientist,
Department of Energy and Environmental Engineering,
Council of Scientific and Industrial Research (CSIR) -
Indian Institute of Chemical Technology (1ICT)

Member, (Experi);

13.

Dharitri Rakshitha Samithi, Kakinada

Member, Non-
Governmental
Organisation;

14.

Member Secrefary, Andhra Pradesh Pollution Control
Board

Member  Secretary,
exofficio.

The Authority shall have its headquarters at Guntur, Andhra Pradesh.

The quorum for the meetlng of the Authority shall be one-third of the total number of its
Members.

A Member, other than an exofficio Member, shall be paid allowances as per the norms
decided by the Central Government.

The Authority shall, for the purposes of protecting and improving the quality of the
costal environment and preventing, abating and controlling environmental pollution in

the Coastal Regulation Zone areas in the State of Andhra Pradesh, take the following
measures, namely: - :

(1)

the Authority shall, after receiving the application for approval of project
proposal, examine the same if it is in accordance with the approved Coastal Zone
management Plan and within the requirements of the Coastal Regulation Zone

notification issued by the Government of India in the
Environment and Forests and published vide number S

erstwhile Ministry of

.0.19(E), dated the 6

January, 2011 (hereinafter referred to as the said notification), and ‘make
recommendations for approval of such project to the concerned authority, as
specified in the said notification, within a period of sixty days from the date of

receipt of such application;

1%
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(ii)  the Authority shall regulate all developmental activities in the Coastal
Regulation Zone areas as specified in the said notification;

(iii)  the Authority shall be responsible for enforcing and monitoring the provisions of
the said notification;

(iv)  the Authority shall examine the proposals received from the State Government
for changes or modifications in the classification of Coastal Regulation Zone
areas and in the Coastal Zone Management Plan and make specific
recommendations thereon, to the National Coastal Zone Management Authority;

) the Authority shall inquire into cases of alleged violation of the provisions of the
said Act or the rules made thereunder; and review the cases involving violations
or contraventions of the provisions -of the said Act and the rules made
thereunder;

(vi)  the Authority shall inquire or review cases of violations or contraventions of the
said notification suo-moto, or on the basis of a complaint made by any individual
or body or organisation; :

(vii)  the Authority is authorised to file complaints under section 19 of the said Act;

(viii) the Authority shall take such action as may be required under section 10 of the
said Act, to verify the facts of the cases before it.

6. The Authority shall, for the purpose of maintaining transparency in its functioning,
create a dedicated website and post the information relating to its functions, including
the agenda in its meetings, minutes of the meetings, decisions taken in each meeting,
recommendations for matters on violations and contraventions of the said notification
and actions taken on such violations and contraventions, court matters including the
orders of the courts and the approved Coastal Zone Management Plan of the State
Government.

7. The Authority shall furnish reports of its activities at least once in six months to the

National Coastal Zone Management Authority.

[F. No. J-17011/27/99-IA-I11]
ARVIND KUMAR NAUTIYAL, Jt. Secy.
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ANDHRA PRADESH TOURISM DEVELGPMEHT CORPORATION LTD \V
: DFFICEOF THE REGIONAL DIRECTOR, APTA & EXECUTIVE mmos APTDCWVISAKHAPATNAM \a ptd C
UMROA Building, Sécond floor, T-Block, Siripurarm, VISAKHAPATNAM-530003 #

Phone Number: 0891-2590799, Cell: 9705119777 e-miail: edantdévsni@email,

To,

The Menber Secretary;

AP Coastal Zone Management Authority,
APPCB, Patyaviran Bhavan,

APIIC Colony Road, Gurunanak Colony,
Autonagar; Vijayawads, NTR District; Andhra Pradesh — 520007

Sit,
Sub Submission of apphcatam for our projéct “Creatiott of Tourissh

Ship by ANDHRA PRADESH TOURISM DEVELOPMENT CORPORATION at
Khiapatriam towards CZMA Approvals - Reg,

Witk referetice to above we here with submit application dlong with duly filled questionnaire

for ‘our proposed. project at MV MAA ship' at Tetmeti Park Beach, Jodugullapalem,

i, Andhr Pradesh.

The total riet site aea is 5:25Acres proposed for Steel Support structure for the ship, Rain
Shelter; Repair and strengtheding of existing stone rétaining wall, Pitched pathway extending
from Temiple: to Rdin shelter, Public Washrooms, Life guard tower, Security fencing &
Amenities/restaurant without kitchen.

As per the G.O RT. No: 169 Dt: 30.10.2017 & 06.12.2017,-one time processing charges of
'R&. 50,0007 is being submifted vide DD No: 790626 Dt: 16.06.2023.

| S:No | Required Bncnmems A EnclosurefReply

1 Form -1 | T | Enclosed

[Z |Rapid ErAf eport Thotoding Taarine | Aftached m Amnexure-T
| and. terrestrial ‘component except

for| -
“construction projects listed under 4 (c) '

| Disaster Management Report, Risk | Disaster Management, Risk Assessment

-
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[‘assessment report and. Management
| Plan |

and Management Plan
| attached in EIA report

‘report ‘wér@f %

‘CRZ map mdmm;g TTL and T
demarcated by one of the' authorized |
|-Agency in 1:4000 scale

| Project. quyo-ut;' supenmpnscd on the
| above map indicted at (5) above

| CRZ map-indicating the HTL, LTL, NDZ%, "
superimposition: of the project layout on: :_‘

e was demarcated and |

prepared by NIO, _
CRZ Map & Report were att;achgd.z
Annexure- 11 ]

The CRZ map normally covering Tkm
 radius:around the project site.

CRZ map covering the 7 km radius around

| the project site were attached as Annexure:

' CRZ map indicating the CRZ-I, 1I, TIT
‘and IV areas including other notified |
ccologically sensitive areas.

'CRZ map showing CRZ-LIL,

‘area and other eco-semsitive: areas 1s

mentioned in the HTL-LTL map which is

attached as Annexure ~IV

| No objection certificats from the
concerned  State: Pollution Control

[ Not applicable as we are nat propased i |
| dispose the effluents in 1o marine waters. |

Boards or Union ferritory Pollution | *

Control. Comumittees for the projects
involving discharge of effluents, solid |
-wastes, sewage and the fike.

In this regard we request you io kindly consider our application for the CZMA
Recommendations with permissible clause as per CRZ notification 2011,

Thanking You,
Yours Truly

AP TOURISM DEVELOPMENT CORPORATION

:(Execut: L Iiurectnr]

\%
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(iii)
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Ww@mﬁ%wﬁﬁw?ﬁa@ﬁ%ﬁqmﬁﬂw;

HIAT,

S aftg=aT # Fafafafe odw Rt s § oft femmoms S 5 Bfafa
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T T TSI, STETETLIT, AT 2, @3'3,3@?00, &A1 10310 4650(37), Tw 30 fAdsr,
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7. arferRr, v Brrmeerat F dey ¥ ureefar a9y wEe F weE ¥ uw aufia 39 ganm o
YA FAT F AT STTABIL T HT, FOrEeF SqTq IHHT 95 HF FAGAT, 5% F FAgd, 95% H o7
o fafRer, seetae a2 arast it R st 36 sfd=ET % afdwmr o seee % araer | Rty
i =TT AET 9 0 afaweer a3 ft T FEATS O sieRia ST SR S TS FIHL
TET ST THUT TISTAT FT AR AIEATT 8, T Y T F18ars;
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[T, 7. S-17011/27/1999—3T< 0. I11]

l MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
ORDER
New Delhi, the 3rd November, 2023

S.0. 4798(E).—In exercise of the powers conferred by sub-sections (1) and (3) of section 3 of the
Environment (Protection) Act, 1986 (29 of 1986) (hereinafter referred to as the said Act), the Central Government
hereby constitutes the Andhra Pradesh Coastal Zone Management Authority (hereinafter referred to as the Authority)
consisting of the following persons, for a period of three years with effect from the date of publication of this Order in
the Official Gazette, namely:-

D Special Chief Secretary (or) Principal Secretary to the Government Chairman, exOfficio;
responsible for Environment, Forest,Science and Technology
Department, Government of Andhra Pradesh

(2) Principal Secretary or Special Commissioner (Disaster Management), Member, exOfficio;
Revenue (Disaster Management) Department, Government of Andhra
Pradesh

3) Principal Secretary to the Government or Commissioner of Fisheries, Member, exOfficio;

Fisheries Department, Government of Andhra Pradesh

4) Principal Secretary to the Government or Commissioner of Industries, Member, exOfficio;
Industries and Commerce Department, Government of Andhra Pradesh.
(5) Head or Director, Andhra Pradesh Space Applications Center, Member, exOfficio;

Al
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Government of Andhra Pradesh : .

(6) Director, Directorate of Town and Countly Plannmg, Government of Member, exOfficio;
Andhra Pradesh

(7) Chairman of the Zilla Praja Parishad, Chittoor Member, exOfficio,

(8) Prof. N. Janardhana Raju, Professor, School of Environmental Expert Member;
Science, Jawaharlal Nehru University, New Delhi-110067

(9) Prof. T. Damodharam, Professor, Department of Expert Member;
Environmental Science, S.V. University, Tirupati

(10) Dr. Uma Maheswari Devi Palempalli, Professor, Department of Applied Expert Member;
Microbiology and Biochemistry Sri Padmavati Mahila Viswa j
Vidyalayam (Women’s University Tirupati) :

(11) Dr. M. Rajasekhar, Professor, Department of Zoology, S. V. University, Expert Member;
Tirupati

(12) Prof. Seshagiri Rao Ambati, Associate Professor, Department of Expert Member;
Chemical Engineering, Indian Institute of Petroleum of Energy,
Visakhapatnam |

(13) Shri Kalluri Hanumantha Rao, Scientist ‘G’ and Group Director, Expert Mem‘b:er;
Oceanography Group, National Remote Seusmg Centre or Indian
Space Research Organisation (Retired) ;

(14) Environmental Protection Society, Post Box No. 9, Rajeswari Nagar, Member, Non -
Kakinada-533003, E.G. District, A.P. A : government

; ' Organisation;
(15) Member Secretary, Andhra Pradesh Pollution Control ' Board Member Secretary,
' ‘ exOfficio.

2. The Headquarter of the Authority shall be at Guntur, Andhra Pr:adesh.

3. The quorum for the meeting of the Authority shall be one- third of the total number of its Members of the
Authority.

4. The Member, other than member ex officio, shall be paid allowances as per the terms and conditions decided by the
Central Government.

5. In order to avoid any conflict of interest, the Member shall recuse himself from the meeting of the Authority, in the
process of appraisal of any project, for which they have rendered consultancy service.

6. The Authority shall, take the following measures for protecting and improving the quality of the coastal
environment and preventing, abating and controlling environmental pollution in the Coastal Regulation Zone areas in
the State of Andhra Pradesh, namely:-

&)

(i)

(iii)
(iv)

)

(vi)
(vii)

examination of proposals received from the project proponent for approval of project proposal, in
accordance with the approved Coastal Zone Management Plan prepared under the notification of the
Government of India number S.0.19(E), dated the 6 th January, 2011 or the notification number G.S.R.
37(E), dated the 18th January, 2019 (hereinafter referred to as the said notification), as the case may be,
and make recommendation for approval of project to the concerned authority, as specified in the said
notification, within a period of sixty days from the date of receipt of application;

regulate all developmental activities in the Coastal Regulation Zone areas as specified in the said
notification;

responsible for enforcing and monitoring the provisions of the said notification;

issue directions under section 5 of the said Act as specified in the notification of the Government of India
in the Ministry of Environment, Forest and Climate Change published in the Gazette of India,

Extraordinary, Part II, Section 3, Sub-section (ii), vide number S.0. 4650(E), dated the 30 September,
2022;

exercise powers as authorised vide notification of the Government of India in the erstwhile Ministry of
Environment and Forests number S.0. 83(E), dated the 16 February, 1987;

file complaint under section 19 of the said Act;

examination of proposals received from the State Government for changes or modifications in the
classification of the Coastal Regulation Zone areas and in the Coastal Zone Management Plan and making
specific recommendations thereon, to the National Coastal Zone Management Authority;

(viii) inquire into cases of alleged violation of the provisions of the said Act or the rules made thereunder, and

review the cases involving violation or contravention of the provisions of the said Act and the mlcs made
thereunder; and

A}
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(ix) inquire and review cases of violation or contravention of the said notification suo-moto or on the basis of a
complaint made by any individual or body or organisation before it.

7. The Authority shall, for the purpose of maintaining transparency in its functioning, create a dedicated website and
post the information relating to its functions, including the agenda in its meeting, minutes of the meeting, decision
taken in the meeting, recommendation for matters on violation and contravention of the said notification and action
taken on such violation and court matter including the order of the court and the approved Coastal Zone Management
Plan of the Government of Andhra Pradesh.

8. The Authority shall fumish report of its activity at least once in six months to the National Coastal Zone
Management Authority.

[F. No. J-17011/27/1999-TIAIII ]
DR. SUNT KUMAR BAJPAYEE, Jt. Secy.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054. ww |
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 Andhra Pradesh Coastal Zone Management Authority (APCZMA),
Andhra Pradesh |
Ministry of Enivironment Forests & Climate Change ‘ ' ll FE

..... ‘Government of India
Paryavaran Bhavan, APIIC Colony Road, Gurunanak Colony;. \ d U ﬁﬁi@i‘;{t
. Autonagat, W]ayawada«BZU{)m'

7/ Proi/20953- O Dated: 13.12.2023

b: APCZMA. - M/s Andhra Pradesh Tourismi Development
C-rporaﬁm {APTIL C} Litd., Visakhapatnam: - Proposal for Creation of
Tourism Amenities: at MV MAA Ship by APTDC, VMRDA: Building;
Second floor; ‘C:Block,. Siripuram, Visakhapatnam, Andhra Pradesh -
CRZ Clearance under the ‘provisions:iof the. CRZ Notification, 2011 -
Decisiorrof APCZMA --Communicated - Reg:

Ref: 1) Proposal received from M/s. Andhra Pradesh Tourism Development
‘Corporation (APTDC) Ltd., Visakhapatnam on 20.06:2023.
2) The proposal was placed in APCZMA meeting held on 14.11.2023.

Tk

1. M/ 5, Aﬁdhra Pradesh Tourism Hevelopment Corporatxon (APTDC) Ltd,
Visakhay 'atnam has su'bmtted the PmpoSa] for Creation of Tourism Amenities at
AA Ship by APTDC, VMRDA. Buﬂdmg, Second floor, C-Block, Siripuram,
isakha Avidhia F’mdesh ‘The project-cost is Rs. 394 Lakhs. The project
gite falls il CRZ ~ 1 B & CRZ Il s per approved CZMP (Map No. AP'117) and
“hem:a, thé apphcant sought cIea:tance under the provisions of CRZ Notification,
APCZMA teld o1114.11.2023,

g, The project proponet along with their consultant M/s. SV Enviro labs &
Constiltants, Visakhapatihaim attended. the mieeting and explained about the

propesai as following:

@) The General Cargo vessel MV MAA was sailing under the flag of
Bangladesh-when it ran aground near Vlﬁiﬂthapamam

b) Total area of thesite is 5.25Acres (21216 Sq. m) out of which 0.55Ha (1.35908
Actes) (Shelter belt area giverito forest department by Revenue department).

©) The proposed projectsite falls inCRZ -1 B & CRZ Il as per approved CZMP
{(Map No. AP 117):

d) The breaksup of total site-area of thEPTOjetfalong with CRZ classification is

.~ as’following:

Page'l of 4
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S.No. | Area under CRZZone | Area (Sq. mix)
N 11 B 1—.);;-,891 68? "

e) Latitude and. Longltude demxls of the project are 17° 44! 50.25" N & 83° 21!
2.52%E, .

f) On the 4th.of December 2021, the Vessel MV MAA was salvaged from the
sea-and beached nearthe Temefl:ti’atk bﬁach

g) M/s. Gill Marines along with APTDC entered into jeint venture and
established a Specml purpose vehmle mmpany, M}/s. Shore and Ship Resort
Pvt Ltd, with the sole purpsase of demelopmg the project MV MAA ship
resort.

h) During Operation Phase, 27.5 KLD @t’ Watex is required g water
facility, domestic, visitors,:and for landscape development, met from private

tankers. No surface or subsurface ‘wateris proposed for drawl.
‘ pitched pathway developed from the entrance of the site to-the

) area; beside Tenneti Park.

70 pexsons can visit the ship at-a time, but not proposed any washrooms:in
ship. Cooked food will be served in the ship and kitchen is propesed.

k) The proposed moadular STP to treat:the domestic effluents.

1) The proposed total built up area of ’che ‘project is < 20,000 sq m ﬂm
proposed project does mot aftract Emnroxmental Clearance under EIA
‘notification, 2006; | '

for drinki

3. Authority noted the following;

a) APTDC proposed for creation of Touristic amenities at MV MAA
‘the facilities: ‘
s Steel Support structure for the
‘« Rainshelter Repairandst:en ning of existing stone retaining wall
. P:ttched pathway ﬁxtendmg m ﬂw axxsﬁng Temple to Rmshelter

b) Temples, Parks and pathways exxst n the pmposed, pre;egt area.
<) The proposed Pathways, Parks development area f.
permissible.
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€) Steel supporting structures constructed on either side of the ship to ensure its

~ stability and strtictaral integrity. :

) Rain shelter proposed for protection from tain and other adverse weather
. elemerits, ensuring that visitors can coritifiue t6 erjoy their visit despite
inclernerit weather condition.

g) Adequate toilet facilities yroﬁded riear the shipwreck site to: cater to the
- needs of the visiting tourists;

h) As per Para No. 8 (I} (i) (g) “coristriction of trans harbour sea liriks, roads on
stilts or pzllars without affecting the tidal flow of water” 1§ a pefmitted activity.

i) The Hom'ble NGT, New Delhi issuied a notice of hearing in Suo-Motu matter
in'OA No. 702 of 2023 inresponse to the Néws-item appearing in The Hindu
dated 2910.2023 entitled “will the tide turn forthe ship that ran aground in
Vizag?”. The NGT directed APC?

ZMA 6 submit 4 report in the matter.

. After detailed discussions; the Authority decided to seek clarification on the
following:

b) The nutcgamn medsures proposed. d tring conistriaction phase of ‘steel
 strcture and management of debris generated during the construction of

steel structure ir intertidal Zone should be submitted.

€¢)  The proponent shall submit the details of water requirement, wastewater
& solid waste genieration and disposal details.

dy Therestaurant proposed in the ship may leads to disposal of solid waste in
sea and ‘wastewater washings may also be generated, even though the
restaurant without kitchen proposed.

€¢)  To aveid disposal of solid waste into ses, the proponent may withdraw
restaurant without kitchers proposal in ship and the proposed project
should be modified as visith 1124 of § ip by ‘tourist similar to Sub-Marine
projectat RK beaclareain Visakhapatnam:.

f)  The proponent may exclude the rain shelter in the proposed project as it
may lead to Food zone area msurrounﬂing_s of the: ‘project.

2 Fmésh@re fiacz"ifi‘ﬁ‘es: bemg provided by ‘the project proponent in the

h) Measures taken clumrg natural calamities'such as cyclones etc:

i)  Environmental imipacts die to constriiction of footpath from the parking
ared (near Jodu Gulli) to the MV MAA ship ate to be furnished.

j)  The proponent shall explore the possibility to use the existing: approach
front Tenneti Park.

Page3ofd
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5. After receipt of reply to the above-mentioned points, the item is to be placed

before the Authority for further ex;

b

In view of the above, you are informed to. apply your project proposal in. online
through “Parivesh Partal 2 D" as: mstmcted by the MoEE&CC, Gol, New Delhi along
\ said inforimati v taking further course of action.

To
M/s. A. P. Tourism Development Corporation,
Tennati Park Beach,

Jodugullapalem, _ :
Visakhapatnam,.A. B. b <
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